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Mr. Rishi Sood, Mr. Arpita, Advocates. 
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O R D E R 

31.01.2020: Learned counsel for the Appellant submits that he will be 

filing proposed settlement terms/ plan disclosing all material particulars with 

regard to completion of the project, sources from which the Appellant will be 

arranging funds for completion of the project and the time frame within which 

the possession can be given to the allottees. 

 Copy of the proposed settlement terms/ plan shall be provided in 

advance to the Resolution Professional.  We make it clear that in the event of 

Appellant failing to provide settlement terms/ plan within 15 days, we may  
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consider withdrawing the interim directions and resume Corporate Insolvency 

Resolution Process. 

 Meanwhile, the Resolution Professional to receive all claims and file a 

status report indicating the total number of allottees who have filed claim,  

number of allottes who have defaulted, Allottees to whom the possession of the 

flat is to be delivered and allottes who are seeking refund. 

 Post the case ‘for orders’ on 17th February, 2020. 
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